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VITERINARY COTNCE. OF INDIA
NOTHCATION
Newi)e.hi the ¥9th January, 2602

G.5.R £7(X),— In exersise of the powers confirred by clanse {¢) of sub-section (2) of section 66 of the Indian
Veterinary Council Act, 1584 (52 of 1954), the Vererinary Counell of Tndia, with the previous approval of the Conizal
Covernment, hereby mukes the following segulations io regulats the terms and conditions of services ofthe Searetary, other
Dffieers and Enployes Gfﬂl” Council, namely :-—

. ) 1. Short title and car.:mencemcm.-—m (1) Thesa regulatons may becalled the Vierinayy Couredl of India Terms and
“mditions of Services of Officers and other Employees) Regulutions, 2001,

2) -”{‘_iiey shall come into foroe on the date of their publication in the Official Gazexte.

- Apglication. " 1) Thesa regulations shalt apply w all the eraployess of the Counci? {mwtp&.‘:cns mployed
oupurely < “merbasis and on daily wagies) and o all persons employed by the Council on speciad contract or. on wansfer
1B respect of L v ters not togutdied by the contract or by the terms of the trangler as the case may be.

(2} In respect of sy mattes ned covered by these regulations, the employees of the Councl shiall be gﬂmaﬂ by
such rules or orders as may L *pBlish.» 1., the officers and servams of the Central Government,

3. Deftaitions~ In these fig‘.rizua.t\ anless the contexd oiherwise requires:

@ “Council” means the Veterina:v  suncil of India establised under section 3 of the Indian Veterinary
Caunct{ Ace, 1984452 g{ Jagdy,

{‘*} “Exagutive Comrarites™ mogns traExw ofive Commitios of the Couneil,
(¢} "President” mesps the Procident Wthe Orunal;
(@ . “Secretary” means the Secretary of the Couicil;

(€) “Employes” means any officer wsesvarns app nited us 2 siaff of the Covneld as shown in Colome (1) of
Schedule [ to these regulations; . .

{0 “Competent Apthority”, “Disciplinayy Autrin, “Appelitte Agthority” and “Reviewing Awthority”
measn ang include the anthorities empowered by Hesident or the Executive Commires by any peneral
or.special order o discharge the funclivngorgier? povers as specified in Schedule Ik

f© “Temporary employee™ means an euylovie sppditntd aga’ns 2 post cizeied for a fixed period I the
Coundit,

4. Officers and other employees of the Ceancil.~The nauze amd categories of officers and other employees of
the Council and the scales of pay thercof shall be as specified in Schedule 1 2:-prrdd o ihese regulations.

5 Appmntmg authorizp— {1y Appointment of the Secienwy ¢hall be mdf:by the President.
\2} Al piher appointiments other than to the post of Secrsiary shall be ?&dﬂby the Secreinty.

& Provisions with respect to exising employees— Adbpersoas whe are englayess of the Councl at the
commencemens of thess regulations shall be dezmesd 1o have buen appoiated Yo the cormdipending posts speniSed In
Beheduied.

1. Allgwantes, Jeave and other conditions of rervice of oficers and nther emplnyees.——£1) Theroles and ozders

~-for the time being in forcs applicable to the officers and earvants, hoiding posts of correspunding seale of pay toder the
- Central Government, shial! regulats the comditiens of service In respect of allowances, house rent allowarncs, 1ugve, jolning

timg pay, provident find, gratuity, age of supsranauaticn and other conditions'of service of the employees of the Council.

{2} 1n respect of any matier not covered by these Regulations, the emplovers of the Councl shall be governed by
such rles or grders as may be gpplicable to the officers and servanss of the Centta! Government.

8. Traveliing, Dally and Medival Allowances.—3n respact of asters such s ravelling allowance, daily altowance
and medical allowance, an employss of the Council shall be entitied to draw, ia respert of uffrcm.l Jjourneys pecformed by him
and for the purpoese of inedical care, the ellowanee al the iates pnd the medical facilites ss admissible to'the officials of the
Central Goversmment,

9, Saving —Nothing in these regulations shall affect reservatisns, relaxadon of age Rmitand erher concessions
required o be provided for the Schedrled Casies, the Scheduled Tribes, sx-servicemen, other backward classes and other
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sc1a) categories of persons in accordance with: the orders issued by the Cenizal Governmen from time 10 time in tids
mgarg |

10, Power te relaz—Where the Connct] is of the cpinjon that it is fiecessary or expedient $o to de, it foay, ig
consuliation with te Central Governznent, by order and for reasons to be tecerded in writing, relax any other provisioas of
thess reguiations with Tespect 16 any class oF Caiegory of posis.

il. Mattery with respect 1o which a0 provizion hiss been made—Maiters relating to the conditions of service of
empicyess of the Ceuncll with respect to whichaia srovision bag besa made in these ezgulations, shall be refermedan the
Cenizal Bovernment for its decisions.

SCEEDULE—
Siatzment showing tha Classification of Poms ord Scale of Pay nitached to theposts {Se= Regulation 3(2)]

SLtle.  Designation ) Crowp Reviced pay scale agon 1-1-96
1 Secretary A 50040018300
2. Asstt, Secretary & 10003-323-15260
% AL.D{redesignarsd s ScienificOfficer) A 8000-275-13500
4. Section Offcer B - §500-200-14500
S Accountant B 33001755000
6 Asgistan( B 5500-175-8C00
7. Stanographer Gr. 'C' (PA) ¢ 43001257000
& uUpgC c 4006-100-6000
8 Stenogepier Or DY ¢ A00G-100-5000
0 LDC c 3050-75-3950-20-4590
11, Staff Car Driver C 3030-73-3950-80-4550
12 Dafiricum-Reneo Qperatar - | 2653463-3300-70-4000
13. Peon ' D 2530-55-2660-60-3200
14, Chowiddar b4 2550-25-2660-60-3200
15,  Sefaiwala D 2530-55-F660-50-3200
SCEEME Y3
Discdplinary and Appeliate Authority [See Regulation 5(f)]
S Description of dutles - Natre of Autharity Appeliate Reviewing
No. Penslty compaient 0 Authority Authority
impose penallics
specifiad in
Colnn (3)
) @ 8 ) e . &
L Postgwhere ma:amum of the scale of Mircr Penalties  Presudent Exeoyive “eterinary
pay exceeds Rs. 13,500/~ and sbove. Major Penalties Commitier  Councilef
. India
2. Postswhere maxiinum of the scale of Minor Penalties  Secretary President . Executive
pay exceeds Re, 9,0807- aud upto Maior Penalties Comunittes
Rs 13,5007, .
3 Postswhere maximusmn of thescaleof  * Minor Penzlties  Secrefaiy Przsident Executjw
pay ex¢asds Bs, 4,000/- and upto © Major Penalties Commitige
"R 9,000/, ' . )
4, ‘Posts whers maxigum of the scale of Mirnor Penstties  Secretary President Kesutive
pay does notexceed Rs. 4,000/~ Major Penaities Cormmities

IF, No. 4-101-VCT]
CEX VASDEY, Actg. Seey. Vaterinary Council of India.
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